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REPORT OF THE JOINT COMMITTEE ON OFFICES OF PROFIT 

I 

INTRODUCTION 

I, the Chairman of the Joint Committee on Offices of Profit, 
having been authorised by the Committee to present the Report on 
their behalf, present this their Sixth Report of the Committee. 

1.2 The matters covered by the Report were considered-by the 
Committee at their sittings held on 27th & 28th January, 11th 
February, 10th & 30th June, 14th & 15th July and 28th August, 1987. 
Minutes of these sittings forrr~ part of the Report and are at Appen-
dix. 

1.3 The Committee e?Camined the composition, character, functions 
- etc. of 29 Committees/Boards/Corporations etc. constituted by the 

Central and State Governments and the emoluments and allowances 
payable to their members, non-official Directors, Chairmen etc. with 
a view to C'onsider whether holders of offices on these bodies would 
incur disqualification under article 102 of the Constitution of India. 

1.4 The detailed inform:ltion regarding the composition, character, 
functions, emoluments and allowances payable to the nlembers of 
these bodies was furnished by the concerned Ministries/Departments 
of the Central Government and the State GovernmentslUnion 
Territory Administration. 

1.5 The Committee considered and adopted the Report at their 
sitting held on 24th November, 1987. 

1.6 The Committee wish to express their thanks to the Ministri€S/ 
Departments of the Central and State Governments and to the Union 
Territory Administration who have furnished information desired 
by the Committee. 

NEW DELm-, 
24th November, 1987. 
1 Agrahayana, 1909 (Saka) 

KUMAR! KAMLA KUMAR!, 
Chairman, 

JOint Committee on Of1i,ces of Profit. 

(v) 



II 

COMMITI'EE/BOARDS ETC. CONSTITUTED BY THE CENTRAL 
AND STATE GOVERNMENTS AND UNION TERRITORY 

ADMINISTRATION 

Jndittn National Moo and Biosphere Committee (Department of 
Envir~t) 

2.1 The Committee note that the non-ofticial members of the Indian 
National Man and Biosphere Committee of the Department of En-
vironment are paid TA and DA at the rate of Rs. 751- (maximum) 
which are covered by the 'compensatory allowance' as defined in 
"section 2 (a) of the Parliament (Prevention' of Disqualification) Act," 
1959. The main functions of the Committee are to direct and super-
vise the Man and the Biosphere programme initiated by the UNESCO 
and the functions are thus advisory in nature. As such the Commi .. 
ttee recommend that the non-official members including the Chair-
"man of the above Committee should bJe exempted from disqualifica-
tion for being chosen as, or for being a mem~er of Parliament. 

Advisory Committee for the Regional Engineering Colleges (Ministry 
of Human Resource Development-Department of Education) 

2.2 The Committee note that the non-official members of the Ad-
visory Committee on Regional Engineering Colleges are paid TA" and 
DA @ Rs. 75!- (maximum) which are covered by the 'compensatory 
allowance' as defined in section 2 (a) of the Parliament (Prevention 
of Disqualification) Act, 1959. The functions of the Committee being 
to advise on all matters relating to the duration of the courses, ad-
mission standards etc. of all Regional Engineering Colleges and 
also in the matter of their administration, are advisory in nature. 
Hence the Committee feel that the non-official members of the said 
Advisory Committee should be exem,pted from disqualification for 
being chosen as, or for being a member of Parliament. 

A.ll India Board of post-Graduate Studies and Research in Engineer· 
ing and Technology (Ministry of Human ReSOurce Development-

, Depm:tmtent of Education) 

2.3. The Committee note that the non-official members of the 
Board of Post GraduRte Studies and Research in Engneering and 



2. 

Technology are paid TA and D.A. @ Rs. 751. (maximum) which is 
covered by the 'compensatory allowance' as defined in section 2 ~ \ 
Of the Parliament (Prevention of Disqualification) Act, 1959. The 
functions of the Board being to coo.rdinate the development of Post-
Gradua~ rAucati6rl Md· research in engineerlngand technology in 
the 'Co\Mtry' arid to ad'rise kl'that regard -to· ·A11 India Council for 
Technical Education are &dVisc)ty in" natUre. Hence the Committee 
are of the opinion that the non-official members including the Chair-
DIan of the said Board should' be ~ted from disqualification for 
being chosen as, or for being a membel- of Parliament. 

Media Ad~ Committee (Mmistry of Information and B1'oad-
. ccsting) 

2.4. TheC~mmittee note that the non-official members of the 
Media Advisory Committee are paid a consolidated allowance of R& 
751- per day when meetings are held outside the Station and Rs. 5Ot-
when meetings are held locally which is co~red by the.,'compensa-
tnry allowance' as defined in section 2(a) of the Parliament (Pre-
vention of Disqualification) Act, 1959. Moreover, the functions of 
the Committee are to advise the Government on measures to be 
taken up;to associate the people more directly in the planning and 
initiation of innovative programmes in the different media organs 
and determining priorities in different areas of media development 
and providing ad~uate infrastru.ctural support and strengthening 
the capacity of the med;a to reach out to all sections of the people 
so as to enrich their cultural identity and promote national integra-
tion. As such the functions of the Committee are purely advisory in 
nature. Hence the Committee recommend that the non-official mem-
bers of the above Committee should be exempted from disqualifica-
tion for being chosen as, or for being a member of Parliament. 

(1 ) NeWsprint Advisory Committee. 

(2) Newsprint Price Fixation Advisory Committee. (Ministry of 
Information and Broadcasting) 

2.5. The Comrruttee note that the non-official members of the 
Newsprint Advisory Commmittee and Price Fixation Advisory Com-
mittee are paid TA and DA at the rate of Rs. 75\- per day which are 
covered by the 'compensatory allowance' as defined in section 2 (a) 
of the Parliament (prevention of Disqualification) Act, 1959. The 
main functions of the two Committees are to advise the Government 
on the question of poUcy regarding the import and allocation .. \Jf 
newsprint and printing machinery and iR the matter of fixation of 
price of imported newsprint. As such the functions are purely ad-
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visory in Ilature. Hence the Committee recommend that the nOD-' 
~~cial members o~ the afores~id Committees should be e~mpted" 

. from disqualification for being "chosen as, or for being a me·mber of, 
Parliament. 

Board of Directors of N ation('£l Film Developme71.t Corporation Ltd. 
(MinistTy of Information and BTOadcasting) 

2.6 The Committee note that the non-official Directors of the 
National Film Development Corporation are paid DA @ Rs. 1501-
per sitting which is not covered by the 'compensatory allowance' as· 
defined in section 2 (a) of the Patliament (Prevention of Disqualifi-
cation) Act, 1959.Tbe functions of the Board of Directors of NFDC, 
having a share capital of Rs. 6 crore, being to manage the business 
of the Corporation, are executive and financial in nature. Hence the 
Committee· recommend that the non-official Directors of the above 
Corporation should not be exempted from disqualification for being 
chosen as, or for being a member of Parliament. 

Lubrizol India Limited (MinistTY of Petroleum and NatuTal Gas) 

2.7. The Committee note that the non-official Directors of the 
Lubrizol India Limited are not paid any remuneration. The main 
functions of the Lubrizol India Limited are .to manufacture Chemical 
additives and also to sanction capital outlay upto Rs. 2 crores. As 
such, they exercise exe~utive and financial powers. Hence the Com-
mittee are of the opinion that the non-official Directors should not 
be exempted from disqualification for being chosen as, or for being 
a member of Parliament. 

Bongaigaon Refinery & Petrochemicals Ltd. (MinistTy Of PetToleum 
and N atuTal Gas) 

2.8 The Committee note that the non-official Directors of the 
Bonga~gaon Refine.ry and Petrochemicals Ltd. are paid only actual 
T.A. which is covered by the 'compensatory allowance' as defined in 
Section 2 (a) of the Parliament (prevention of Disqualification) Act, 
1959. The Board, however, performs executive and financial powers 
as the entire management of the Corporation is vested with the-
Board of Directors. As such, the Committee consider that the non-
official Directors should not be exempted from disqualification for 
being chosen as, or for being a member of Parliament. 
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Institute of Management in Government, TTivandrum (KeraZa) , 

~.9. The Committee note that the non-official Directors of thl"' 
Institute of Management in Government, Kerala are paid T.A. only 
which is covered by the (compens~tory allowance' as defined in sec-
tion 2(a) of the Parliament (P.revention of Disqualification) Act, 
1959. The functions of the Institute being to create an awareness of 
the potentialities of lJ)odem management science as an instrument 
for development of the economic and social activities of Government 
are only Advisory in nature. Hence, the Committee are of the view 
that thie .non-official Directors of the management should be e.re:mp-
ted from disqualification for being chosen as, or for being a member 
"Of Parliament. 

Kemla Financial CorporGtionJ Triva~m (KeraZa) 

2.10. The Committee note that the non-official Directors of the 
Xerala Financial Corporation are paid T.A. and D.A. as admissible 
to grade I Officer of the State Government which are covered by the 
'compensatory allowance' as defined in section 2 (a) of the Parlia-
ment (Prevention of Disqualification) Act, 1959. The Corporation 
has the power to sanction loan~ upto Rupees 60 takhs and hence it 
exercises financial powers. As such the Committee recommend that 
the non-official Directors should not be exempted from disqualifica-
tion for being chosen as, Or for being a member of Parliament. 

Kerala State Co-operative Federation for Fisheries D.evelopment Ltd., 
Trivandrum (Kerala) 

2.11. The Committee note that the non-official Directors of the 
Kerala State Co-operative Federation for Fisheries De.velopment 
Ltd. are paid TA and DA @ Rs. WI- per day besides sitting fee of 
Rs. 751- per sitting. The ~ayn1ent of sitting fee is not covered by 
the 'compensatory allowance' as defined in section 2 (a) of the Par-
liament (.Prevention of Disqualification) Act, 1959. Moreover, the 
Federation exercises executive and financial powers as the manage-
ment of the Co-operative Federation is vested in the Board of Direc-
tors. Hence the Committee consider that the non-official Dir?ctors 
oC the Kerala State C0-operative Federation for Fisheries Develop-
me·nt Ltd. should not be exempted from disqualification for being 
chosen as. or for being a' memher of Pa.rliament. 

Port AdV'L')ory Committee for Calicut/Be1/poTe Port: Azhikkal port: 
NeendakarG Port and Alleppey Port (Kerala) 

2.12. The Committee note that the non-official Members of the 
afce"~aid Port Advisory Committee nre not paid any remuneration.. 



5 x pt act~al T.~. which is covered ~Y the 'compensatory allowance' 
efined In sectIon 2(a) of the Parhament (Prevention of Disquali-

fication) Act, 1959. The main functions of the Committee being to 
-offer advice regarding the improvements in the ports consistent with 
traffic etc. is purely advisory in nature. Hence the· Committee re-
commend that the non-official members of the Port Advisory Com-
mittees, Kerala should be exempted from disqualification for being 
chosen as, or for being a member 'of Parliament. 

District Development Council (Kerala) 

2.13. The Committee note that the non-official members of the 
District Development Council are paid only TA and DA @ Rs. 501-
per day which are covered by the 'compensatory al1owance' as de-
fined in section 2 (a) of the Parliament (Prevention of Disqualifica-
tion) Act, 1959. The main functions of the Council are to discuss 
and suggest measures for efficient execution of the scheme initiated 
in the Five Year Plans for the development of the district. As such 
the functions are purely advisory in nature. HenCe the committee 
are of the opinion that the non-official members should be exempted 
from disqualification for being chosen as or for being a member , 
·of Parliament. 

KeTala State Wood Industries Ltd. (Kerala) 

2.14. The Committee note that the non-official Directors of Kerala 
State Wood Industries Ltd. are paid actual travelling expenses and 
a sitting fee of Rs. 1001- per sitting. The payment of ~sitting fee" 
is tiot covered by the 'compensatQt'y allowance' as defined in section 
'2 (a) of the Parliament (Prevention of' Disqualification) Act, 1959. 
The Kerala State Wood Industries Ltd. exercises both executive and 
financial powers as the management of affairs of the Company is 
vested with the Board of Dir.ectors. Hence the Committee conside-r 
that the non-official Directors of the Company should not be exempt-
ed from disqualification for being chosen as at' for being a member 
of Parliament. 

KeTala State Construction CorpoTation Ltd. (Kerala) 

2.15 The Committee note that the non-official Directors of the , 
Kerala State Construction Corporation are paid TA as per State Gov-
ernment rules and also a sitting fee of Rs. 751- per sitting which is 
not covered by the 'compensatot'y allowance' as defined in section ,. . 
2 (a) . of the Parlia..-rnent (Prevention of Disqualification) Act, 1959. 
The fUnctions of the Corporation are both executive and financ~al 



• 
in nature as the management of the ,affairs of the CorporatiOn .is: 
vested on the Board of Directors- of 'the Corporation. Hence t~: 
Committee recommend that the non-ofticial Directors of the Corpo-
ration should not be exempted from disqualification for being chosen 
as, Or for being a member of Parliament. 

Kerala State Developm.ent CMpOr4tion for ChristiCln Coovens from 
Scheduled Castes and.the recommended Communities (KeraIa) 

2.16. The Commi~ note that the non-o.fti.cial Directors of the 
Kerala State Develpment Corporation for ChriStian Converts from 
Scheduled Cutes and the recommended communities are paid TA 
and DA as admissible to Class I officers of the State Go~rnment 
and a sitting fee of Rs. 100 per sitting. . Besides the Chairman is 
entitled to an honorarium of Rs. 7501- pet month. The payment of 
sitting fee and honorarium are not co~ered by the 'compensatory 
allowance' as defined in section 2(a) of the Parliament (Preven-
tion of Disqualification) Act, 1959. The main functions of the Cor-
poration are to carry out the management of the Company and to 
take decisions on policy matters and implementation of the Schemes. 
The Corporation thus exercises both executive and financial powers. 
Hence the Committee are of the view that the non-official Directors 
of the Corporation (inc1uding the Chairman) should not be exempt-
ed from disqualification for being chosen as, or for being a member 
of Parliament. 

The KeTala Str,t~ Ci'eil Supplies Corp07at'ton Ltd., Ernakttlam, 
(Kerala) 

2.17. The Committee note that the non-official Directors of the 
Kerala State Civil Suppl~es Corporation Ltd. are paid a sitting fee 
@ Rs. 100:- per sitting which is not covered by the 'compensatory 
allowance' as defined in section 2 (a) of the Parliament (Prevention 
of Disqualification) Act. 1959. Moreover the non-official directors 
are vested with powers to manage the business of the company and 
thus exercises both exe.cutive and financial powers. As such the 
Committee recommend that the non-official Dlrectors of the Com-
pany should not be exempted from disqualification for being chosen 
as, or for being a member of Parliament 

Kerala State De'dzlopment Corporation fOT SCs/STs Ltd., Trichur 
(K-erala) 

2.18. The Committee note that the non-offtclal Directors of the 
K'b'ala State Development Corporation for SCs1STs Ltd. are paid 
T .. \ as per rates of the Class I officer of the State Government and 
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Atting fee of Rs. 50/ ... per day which is not covered by the 'compen-
satory allowance' as defined in section 2 (a) of the Parliament (Pre-
vention of Disqualification) Act, 1959. The functions of the Corpo-
ration are to manage its affairs including taking decisions on all 
policy matters of the COI1>?ration. As such the Co~ration exercises 
both executive and financial powers. Hence the Committee consider 
that the non-official Directors (including the Chairman of the Cor-
poration) should not be exempted froJll disqualification for heini 
chosen as, or for being a member of Parliament. 

The Kerala Livestock Development and Milk Marketing Board 

2.19. The Committee note that the non-oftieial. members of the 
~ala Li'V8$tOck Development and Milk Marketinc Board are paid 
sitting fee of Rs. lOQ/- per sittiDg besides actual TA and DA @ Rs. 
30/- per day. In addition. Chairman. is paid a m9fithly remunera-
tion of as. 750/- p.m. The. pa,Yment of sitting fee and monthly 
reUlllneration are not covered by the 'compe~tory allowance' as 
defined. in section 2 (~.. of the Parliament (Preventiop of 
DisqWllification) ~ct. 1959. rhe main functions of the Board 
are to promote. and develQP an.imal husham<4y for increase in pr~ 
duction of milk, meat and eggs and. devel~~t of village ~
lands besides granting loans and financial assistance to individuals, 
units and agencies carrYing on business of dairy farming. As such 
the :SOard. exercises both executive and financial powers. Hence 
the Committee are of the opinion that the. non-oftlcial members 
(including Clltrlnnan) of the BoSrd l.JU,ulti nqt be eXempted #~ 
disqualification for bei~ chosen as, or for bein« Ii member of Par-
liament. 

. ~·20. Tbe Committee note ~at the non-official l)ireetori of the 
Kerala State Financial EnterpIises Ltd. are paid a sitting fee of 
Rs. 50/- per sitting. The Chairman and Vice-Chairman are paid 
an honorarium of Rs. 750/- and Rs. 400/- p.m. The Chairman in 
addition is entitled to certain perks. The payment of Sitting fee 
and honorarium are no't covered by the 'compensatory allowan.ce' 
as defined in section. 2 (a) of the Parliament (Prevention of Dis-
quaItftcation). Act, 195§. The functions. ot the Company are to 
organise, c,onduct. manage and carry. on the business of general 

insurance arid busiriess of dealers, agents and traders under hire-
purchase system of articles, vehicles, machinery, and tools of all 
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capital goods- and consumer goods. The functions are thus ext...u-
·tiv~ and financial in nature. Hence the Committee recommend that 
the non-official Directors of the Kerala State FinanCial Enterprises· 
Ltd. should not be ~mpt~d from disqualification for beini chosen 
as, or for being. a member of Parliament. 

The Keral« State Beverages (Manu.facturing and Marketing) 
f. Corporation Ltd. 

2.21. The Committee note that the non-ofticial Chainnan and 
Managing Director of the Kerala· State Beverages (Manufacturing 
and Marketing) Corporation Ltd. are paid a monthly salary of 
Rs. 4492 and Rs.· 2698.30 respectively which is not covered. by the 
'compensatory allowance' as- defined in section 2 (a) of the Parliament 
(Prevention of Disqualification) Act, 1959. The Committee are 

informed that the Corporation has been set up for the establish-. 
roenl, promotioo and tradin~ in the business of liquor and other 
alcoholic beverages in the State. As sueh the Corporation exercises 
both ~xecutive and financial powers. Hence the Committee are of 
the view that the non-official Directors of the Corporation should 
not be exempt,ed from disQualifieation for being chosen as, or for-
being a member of Parliament 

Manipur PlantatiOn Crops COTpOTation Limited (Manipur) 

2.22 .. The . Committee note that the non-official Directors of the 
Manipur PlantatiOn Crops Corporation Limited. are paid sitting fee 
of Rs.~ 100/- per meeting-which is not cov-ered by ~he 'compensatory 
allowance' as defined in Section 2 (a) of the Parliament (Prevention 
of Disqualification) Act, 1959. The main functions of the Cor-
poration are to carry on the business of plantation. manufacture and 
sale of planbti'on crops and 'to manage the affairs· of Corporation. 
The ~orporation thus exercises both executive and financial powers. 
~ence. the ,Committee -consider that the non-offtcial Directors of the 
Corporation should nOt be erem'Pted from disqualification for being 
chosen as, or for, being a member of Parliament. 

The Manipur Development Society (Manipur) 

2.23. The Committee note that the non-ofRcial members of the 
Manipur Development Society are paid Rs. 100/- per day for attend-
ing a meeting and TA& DA as entitled toelass I Oftieers of the 
State Government while on field duty. The payment of RB. 100/-
per day is not covered by the 'compensatory allowance' as defined 
in sectiop 2 (a) of the Parliament (Prevention of Disqualification) 
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Act, 1959. The main functions of the Society are to bring about 
employment oriented development in the State including procuring 
of loans and advances from the Central Government. As such, the-
Society exercises both executive and financial powers. Hence the 
Committee recommend that the non-ofti.cial members should not be 
exempted from disqualification for being chosen as, or for being 
a member of Parliament. 

Board of Directors of the Meghalaya Apex Handloom Weavers and 
Handicrafts Cooperative Federation Ltd. (Meghalaya) 

2.24. The Committee note that the non-offici~l Directors of the' 
Apex Handloom Weavers and Handicrafts Cooperative Federation 
Ltd. are paid a sitting fee ofRs.· fIJ-/- per sitting which is not 
covered by the 'compensatory allowance' as defined in section 2(a) 
of the Parliament (Prevention of Disqualification) Act, 1959. The 
functions of the Board of Directors being to manage the affairs .. of-
the Federation including appointment of salaried staff and to 
prepare budget estimates are both executive and financial in nature. 
Hence,the Committee consider that the non-official Directors of, the 
Board should not be exempted £rom disqualification for being 
chosen as, or· for being a member of Parliament. 

• . I 

AdvisOry Board of the Shillong Consumer Cooperative Wholesale 
StO'Fe Ltd., ShiUcmg (MeghaZa.Y(L) 

2.25. Th~ Committee note that the non-official' ~em~rs of the 
Shillong Co'risum~r C~perative' Wholesale Store Ltd., ~e paid a 
sitting fee of Rs. 45/- per sitting which· is not covered by the 'com-
pensatory- allowance' as defined in section 2 (a) of the Parliament 
(Prevention of Disqualification) Act, 1959. Moreover the functions 
of the Board an! to manage the· affairs of the Stores arid to raise 
funds and -to' sanction investment of the funds of the stores. As 
such the Board exercises both exeCutive and financial powers. 
Hence the Committee recommended that the non-official members of 
th~ Board should not be' e~pted from disqualification for being 
chosen as, ~!-" for bei~g a" member of Parliament. '.' 

Committee to promote . National IntegratiOn at District Level in 
Rajasthan-Proposal to nominate all mem~rs of Parliament 
from RajtlSthan in the Committee as non-Officlal members 

2.26 .. The Committee note that the non-official members of the 
Committee" to promote National Integration at district level in: 
Rajasthan are paid TA & DA admissible under the members~ , 
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salary All ~ t~. 

, owances and Pension of members of Parliament Act, 19M 
which are covered by the 'compensatGry allowance' as defined in 
$eCtion 2 (a) of the Parliament (Prevention of Disqualification) Act, 
1959 The ma:in function of the Committee is to review the work 
done for the promotion of National Integration in Rajasthan and as 
such the function is advisory in nature. Hence the Committee are 
of the view that the members of the said Committee (including 
members of Parliament, proposed to be nominated thereon) should 
be ~xem.pted from disqualiflcation for being chosen as, or for being 
a member of Parliament. 

Chambal.lTTigated. Area Development Authority (Ra;asth4n)-Pro-
Proposal to nominate Prof. NinnamJa Kumari ShaJctawa.t CJftd Shri 

SAmati. KumAt" Dhari1.04l, M.Ps. GB member. ~ 

2.21.:,,~~t their sftting ~efd on 12th September, 1986,)he Joint 
~ on offiCeS of Profit (EIghth Lok Sabha) wh'1le examin-
ing ttie proposal Of the Government at Raj~an to nominate Prot. 
Nirma1a Ktimari Shaktawat arid Sbri Shariti ltumar Dhat:twlll, M.~8. 
as ncm-Oftidal mernbers of Chamb8l !iTfg8ted Area ~lOpment 
AUthority desired that fUrther inf0rm8tion on the fOllowing points 
ill !eSpeet of the CtWnb8l' Irrigated Area DeveloPment Authority 
might be called for from the State GoVernment of Rajasthan for 

. their consideration:-

"(1) Actual rates cd TA and riA adriUSst&1e to 'the non-offtcial 
~Il}bers_ of .Ut~ .. above Aqthority (inclucijng ~t admis-
~Dle to memberS of PaFiiament, if noUiinated.). 

ffl A copy of order No. P. 1&('1) CAD/83 dated Z9-10-i983 
Under whiclt the Authority lias been cOnstituted. 

(3) Detailed fuDetionsol the Autbority in regard to exeeu .. 
tioa. of Develoa>ment Programme and in regard to proper 
utilisation of the fund~ 

(4) Whether any. guide,li~ have been issued by' the Gov-
ernment for: the meJ11bers of the abov.e Committee tor 
ensuring effective implementati,on of the Irrigated Area 
Development Programme; and 

(~) Whether the. state Government has tOe c1iJcretionary 
powers to approve or reject the recommendations of the 
Authority and whether their recommendations are binding 
on the Govemment." ~. 

h· 
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2.28. The Government of Rajaa~han in their last reply dated the 
14th April, 19S7, have stated as follows:-

"1. No TA & DA is being given to the non-ofticial members 
of the Chambal Command Area Developmst Authority. 

2. No separate guidelines have been issued. 

3. The State Government has the discretionary powers te 
approve or reject the recommendations of the Chambal 
Area Development Authority. 

2.29. It has been further stated that the( functions of the Chambal 
Irrigated Area Development Authority a~e maintenance and effi-
cient operation of the water delivery system from the source to the 
farm outlet and development of ground water to supplement surfa~e 
irrigation and to advise for effective implementation of the irr; gated 
area development programme. The functions are thus advisory in 
nature. 

2.30. In view of the position stated above by the State Govern-
ment of Rajasthan, the Committee are of the view that the non-
official members (including M.Ps., if nominated) of the Chambal 
Irrigated Area Development Authority who are not paid any T A 
& DA and the functions of the Committee being advisory in nature, 
should be exempted from disqualification for being chosen as, or for 
being a member of Parliament. 

-""tto.r Pradesh Waqj Vikas Nigam Limited (U.P.)-Proposa! to 
Nominate Shri K. J. Abbasi, M.P. as DirecttwlChairman thiereof 

2.31 The Committee noted that the nun-official Directors of the 
- . ~ 

Uttar Pradesh Waqf Vikas Nigam Limited ~re pai,d sitting fee of 
Rs. 100/. per day besides T.A. The Chairman is paid an honorarium 
of Rs. 10001- p.m. besides H. R ,A, @ Rs. 3001- p. m. and conveyance 
allowance @ Rs. 300/- p.m, The payment of sittin'g fee and honora-
rium al.e"Kot covered bv the 'compensatury allowance' as defined in 

I ' 

seetion-2(a) of the Parliament (Prevention of Disqualifieation) Act, 
\" A,...L,c..-

1959. The main functions of the Nigam are to formUlate plans, to 
process and to execute schemes for the development of waqfs, trusts 
or wakf Institution properties and to raise funds for estfl blishment 
,of housin~ colonies on waqf properties. As such tl,e Corpnration 
exercises'both exec\lfive and financial powers. Henf'p. the Com-
mittee recommend ttbat the n'On-offic:al Directors and Chai.rm~n fin-
cluding the proposed nomination of ~·hri K. J. Abbasi, M. P. as 
2269 LS-2. 
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Director/Chajrman) of the U.P. Waqf VikaS Nigam Limited should 
not be exempted from 'disqualification for being chosen as,' or for 
being a mem~r of Parliament. 

Union Territ6ry lJevel Steering Comm.ittee fOr Implementation of 
National Rural Employment Programm.e~ Dadra and Naga,r Haveli 

2.32 At their sitting held on 18th June, 1986, the Joint Commitfee 
on Offices o(Profit (Eighth Lok Sabha), while examining the func-
tions of the Union' Territory Le~el Steering Committee fOr imple-
mentation of National Rural Employment Pro'gralnme. Dadra and 
Nagar Haveli desired that !urther information on the following 

" 
point~ in respect of the said Steering Committee might be called for 
from the Union Territory Administration:-

(i) Whether the Steering Committee exercised executive and 
fbuinciaI' powers while formulating' a plan under the 
N .'R. E. Programme and whether the decisions of the 
cx,mmittee were final or the Government were em-
powered to alter it; 

(ii) whether the advice tendered in regard to resources and 
for ensuring equal distribution of resources to all the 
'areas' was bin,ding on the Union Territory Administra-
tion; and ' 

·(iii) whether the Steering Committee undertook a regular 
and effective review and evaluation of stock position and 
quality of food grains supplied, disbursement of wages to 
workers and programme·· reports of all the schemes sug· 
~ested by it and took remedial measures for the SUCCE!SS-

~ implementation of each scheme. 

2.33 The AcbDinistration of Dadra and Nagar Haveli in their 
reply dated 5th September, 1986 had stated as follows:-

"(i) The Steering Committee has no executive and financial 
powers while formulating a plan under the NREP. The 
Union Territory Administration is empowered to alter 
the decisions of the Committee. However. there has been 
no occasion to do so. so far. 

(it) The distribution of resources are made on the basis 01 
the plan approved by the U. T . L. S. C . As this Union 
Territory consists of only one block, entire resources are 
distributed into 'l!l~ block. No complaint regarding in-
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adequate distribution of resources into any part has so 
far been reported, 

(iii) The Steering Committee undertake periodically effective 
review and evaluation of stock position and qUality 'Of 
foodgra~ns supplied, disbursement of wages to workers 
and program~ reports of all schemes suggested by it 
and took remedial measures for the successful implemen .. 
tation of the programme. The impact of the programme 
implemented during 1982-83 to 1984-85 has been indepen-
dently eval~ted by the Institute appointed by the Steer" 
ing Committee on NREP. This being uni-district com,.. 
pact Territory, it is possible for the Steerin'g Committee 
members to review and evaluate the programme effective-
ly." 

2.34 From the information made available to them the Com-, 
mit tee note that the function~ of the Steering Committee are advi .. 
sory in nature as its primary functions are to make a periodic re-
view of progress.in the execution' of works taken up under the NRE 
Programme and to ensure equitable distribution of ··resources. 
Moreover the non-official members are also not paid any remune·' 
ration. As such the Committee are of the opinion that the non-
official members of the said Committee should be exempted from 
disqualification . for being chosen as, or fOr being a member of 
Parliament. 

NEW DELHI; 

November 24, 1987. - -_._---- ---,.-_.-
Agrahayana 3, 1909 (Saka) ,_ 

KUMAR! KAMLA KUMAR!, 
Chairman, 

J oint Committe~ .on Offices of Profit. 



APPENDIX 

(Vide para 1.2 of the Report) 

MINUTES OF THE JOINT COMMnwrEE ON OFFICES OF 
PROFIT 

(EIGHTH LOK SABRA) 

XXVIII 

TWENTY-EIGHTH SITTING 

The Committee met on Monday, the 27th January. 1987 from 
15.00 to 16.00 hours. 

PRESENT 

Kumari Kamla KUII}ari-Chairman 

Lok Sabha 

2. Shri Ajoy Biswas 
3. Shri Sharad Dighe 
4. Shri Mahendra Singh 
5. Shri SribalJav PanigTahi 
6. Shri P. M. Sayeed 

Ra;ya Sabha 

7. Shri Sohan Lal Dhusiya 
8. Shrimati Sudha Vijay Joshi 
9. Shri K. Gopalan 

10. Shri Puttapaga Radbakrishna 
11. Dr. H. P. Sharma 

SECRETARIAT 

1. 8hri N. N. Mehra-Joint Secretary. 
a Shri R. S. Mant-Senior Legislative Committee Of!fcer. 
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The Committee took up for consideration MemoraDda Nos. llG 
~ 125 relating to the following Committees/Corporations constituted 
~ the Central Governement/State GovernmentslUnion Territory 
Administrations etc. 

Institute of Management in Government, Trivandrum (Kerala) 
(M emorandum No. 119) 

2. The Committee noted that the non-official Directors of the 
Institute of Management in Government, Kerala were paid T.A. 
only which was covered by the 'compensatory allowance' as defined 
in section 2(a) of the Parliament (Prevention of Disqualification) 
Act, 1959. The functions of the Institute bein'g to create an aware-
ness of the potentialities of modern management science as an 
instrument for development of the economic and social activities of 
Government were only Advisory in nature. Hence, the Committee 
felt that the non-official Members of the management should be 
exempted from disqualificat:on for being chosen as, or for being a 
member of Parliament. 

Kerala Fi.aftCial Corporation, Trivandrum (KeTala) (Memo7"4ndum 
No. 120) 

3. The Committee noted that the non-official Directors of the 
Kerala Financial Corporation were paid T.A. and D.A. as admissible 
to grade I OfBcer 'Of the State Government which were covered by 
the 'compensatory allowance' as defined in section 2(a) of the 
Parliament (Prevention of Disqualification) Act, 1959. The Corpo-
ration had the power to sanction loans upto Rupees 60 lakhs and 
hence it exercised financial powers. As such the Committee felt 
that the non-official Directors should not be exempted from disquali-
fication for being chosen as, Or for being a member of Parliament. 

Union Tenitory Level Steering Committee for implementation of 
National Rural Employment Programme, Dadrtl mu:l Nagar Haveli 

(Memorandum No. 121) 

4. At their sitting held on 18th June, 1986, the J'Oint Committee 
on Offices of Profit (Eighth Lok Sabha), while examining the fun~ 
tions of the Union Territory Level Steering Committee. fOT imple-
mentation of National Rural Employm~nt Programme, Dadra and 
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Na«ar Haveli desired that further information on the following 
points in',respectoi the said St~ing Committee might be cal~ed for 
~. the Union Territory Administration:- I 

. . 
(i) whether the Steering Committee exercised executive and 

financial powers while formulating a plan under the 
N . R. E . Programme and whether ttte decisions of the 
Committee were final or the Government were empower-
ed to alter it; 

(u) whether the ,advice tendered in regard to resources and 
fur ensuring equal distribution of resources to all the 
areas was binding on the Union Territory Administration;. 
and -

(iii) whether the Steering Committee undertook a regular 
and effective review and evaluation of stock position and 
quality of foodgrains supplied, disbursement of wages to 
workers and programme reports of all the schemes sug-
gested by it and took remedial measures for the success-
ful implementation of each scheme. 

2. The Administration of Dadra and Nagar Haveli in their reply 
dated 5th September, 1986 had stated as foI1-ows:-, 

"(i) The Steering Committee has no executive and financial 
powers while formulating a plan under the NREP. The 
Union Territory Administration is empowered to alter 
the decisions of the Committee. However, 1here has been 
no occasion to do so, so far. 

, 
(ii) The distribution of resources are made on the basis of 

the plan approved by the U.T.L.S.C. As this, Union 
T~rxltory consists of only pne block, entire resources are 
distributed into one block. No cQmplaint regarding 
inadequate distribution of resources into any part has so 
far l>een reported. 

(iii) The' Steering Committee undertake periodically effective 
review and evaluation of stock position and quality of 
foodgrains supplied, disbursement of wages to workers 
and programme reports of all schemes suggested. by it 
and took remedial measures for the successful implemen-
tation of the programme. The impact of the programme 
implemented during 1982-83 to 1984-85 has been indepen-
d~ntlyevaluated by the Institute appointed by the Steer .. 
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ing Oommit.tee on NREP. This being unidistrict compact 
Territory, it is possible for the Steering Committee 
members to review and evaluate the pro'gramme effective-
ly." 

5. The Committee concluded from above, that the functions of 
the Steering Committee were advisory in nature as its primary func-
tions were to make a periodic review of progress in the execution of 
the works taken up under the NRE Programme and to ensure equi-
table distribution of resources. 

The N on-official mem~s were also not paid any remuneration. 
As such the Committee felt that the non-official Members of the said . .' 

Committee should be exempted ~om disqualification for being cho-
sen as, or for being a member of Parliament. 

Lubrizol India Limited (Ministry of Petroleum and Natural Gas) 
(~morandum No. 122) 

6. The Committee noted that the non-official Directors of the 
Lubrizol India Limited were not paid any remuneration. The main 
functions of the Lubrizol India Limited were to manufacture chemi-
cal.additives and also to sanction capital outlay upto Bs. 2 .crores. As 
such, they exercised executive and financial powers. Hence the 
Committee felt that the non-Qfficial Directors should not hie exempted 
from disqualification for being chosen as, or for being a member of 
Parliament. 

Bongaigaon Refinery & petrochemiC'als Ltd. (Ministry of petroleum 
and Natural Gas) (Memorandum No. 123) 

7. The Committee note that the non-official Directors of the Bon ... 
gaigaon Refinery and Petrochemicals Ltd. were paid only actual T.A 
which was covered by the 'compensatory allowance' as defined in 
Section 2 (a) of the Parliament (prevention of Disqualification) Act, 
1959. The Board however performed executive and financial powers 
as the entire management of the Corporation was vested with the 
Board of Directors. As such, the Committee felt that the non-oftlcial 
Directors should not be ~.mpted from disqualification for being cho-
sen as, or for being a member of Parliament. 

Ker"la State Co-operative Federation fOT Fisheries Devel~ 
Ltd., Trivandrum (Kerala) (Memorandum No 124) 

8. The Committee noted that the non-official Directors of the 
Kerala State Co-operative Federation for Fisheries Development Ltd. 
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were paid TA & DA @ Rs. S()~- per day betides sitting fee of. &s. 751-
per sitting. The payment of sitting fee was not covered by ~.' 
'compensatory allowance' as defined in section 2 (a) of the Parlia-
ment (Prevention of Disqualification) Act, 1959. Mo~ve.r, th~ 

federation exercised executive and financial powers as the manage-
ment of~the Co-operative. federation was vested on the Board of 
Directors. Hence the Committee felt that the non-omclal Directors 
'of . the· Kerala State Co-operative Federation for Fisheries Develop-
merit 'Ltd. should not be ezeompted' from (fisqualiflcatlon for being 
chosen as, or for being a member of Parnament. 

Port Adt,isory Committees for Caticut/Beypore Pan; Azhikkal Port; 
Neendakara pOft and An~ Port (Kerala) (Memora.ndum No. 

125) 

9. The Committee noted that the non-official Members of the 
aforesaid Port Advisory Committees were not paid any remunera-
tion except actual T.A. whieh was eovered by the 'compensatory 
allowance' as defined in section 2 (a) of the Parliament (Prevention 
of Disqualification) Act, 1959. 'nte main functions of the Committee 
being to offer advice regarding the improvements In the ports con-
sis' ent with traftic etc. was purely advisory in nature. Hence the 
Committee recommended that the non-offtcial members of the Port 
Advisory Committees, Kerala should be exempted from disquaJll\ca-
tion for being chosen as, or for being a member of Parliament. 

The Committee then a.djoufTll?d to meet a.gain 4t 11-00 Jaouflt Oft 
Wednesday, the 28th Janua.ry, 1987. 



XXIX 
TWENTY NINTH SITTING 

'l1le Committee met on Tuesday, the 28th January, 1987 from 
11-00 to 12-00 hours. ' 

PRESENT 

Kumari Kamla Kumari-Chairman 

MEMBERS 

Lok Sabha 

2. Shrl Ajoy Biswas 
3. Shri Sharad Dighe 
4. Shri Mahendra Singh 
5. Shri Sriballav Panigrahi 
6. Sbri P. M. Sayeed 

Rajya Sabha 

7. Shri Sohan La} Dhusiya 
8. Shrimati Sudha Vijay Joshi 
9. Shri K. Gopalan 

10. Shri Puttapaga Radhakrlshna 
11. Dr. H. P. Sharma 

SJatETARIAT 

L Shri N. N. Mehra-Jomt ~ 
2. Shrt R. S. Mani-Senior Legislative Comm.ittee Ofi,cef' 

The Commiitee took up for consideration 4 Memoranda (N .. 
126 to 129) relating to the following Committee/Council I Corporation 
etc. constituted by the State Government. 

District Development Council (Kerala) (.Memorandum No. 126) 

2. The Committee noted that the non-official members of the 
District Development Council were paid only TA and DA @ Rs. 501-
pel." ckly which were c;:overed by the 'compensatory allowance' as 
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defined in section' 2 (a) Of the Parliament (Prevention of Disqualifi-
cation) Act, 1959. The main functions of the Council were to di(. 
cuss and suggest measures fore~cient execution of the schemes 
initiated in the Five Year Plans for the development of the district. 
As such the functions were purely Advisory in nature. Hence the 
co~ttee felt that the non-official members should be exe.mpted 
frnm disquaiification for being chosen as, or for being a member of 
Parliament. . 

Kerala State Wood Industries Ltd. (Kemla) (Memorandum No. 127) 

3. The Committee noted that the non-official Directors of Kerala 
State Wood Industries Ltd. were paid actual travelling expenses and 
a sitting fee of Rs. 1001- per sitting. The payment of "sitting fee" 
was not covered by the 'conipensatory allowance' as defined in sec-
tion 2(a) of the Parliament (Prevention of Disqualification) Act, 
1959. The Kerala State Wood Industries Ltd. exercised both execu-
tive and financial powers as the management of attairs of the Com-
pany was vested with the Board of Directors. Hence the Committee 
felt that the non-official DireCtors of the Company.shou1d not be 
exempted from disqualification for being chQsen as, or for being a 
member of Parliament. 

Kerala &tate Construction Corporation Ltd. (Kerala) (Memorandum 
No. 128) 

4. The Committee noted that the non-ofticial Directors of the 
Kerala State Construction Corporation were paid TA as per State 
Government rules and also a sitting fee of Rs. 75 per sitting which 
was not covered by the 'compensatory allowanee'as defined in sec-
tion 2 (a) of the Parliament (prevention of Disqualification) Act, 
1959. The functions of the Corporation were both executive and 
financial in nature as the management of the Corporation was vested 
on the Board of Directors. Hence the Committee felt that the non-
official Directors of the Corporation should not be exempfted from 
disqualification for being chosen as, or for being a member ofParlia-
ment. 

Com.mittee to pT01'J1Dte National Integration at District Level in 
Ra;C1Sthan-Propostil to 1iominate all members of· Parliament from 
Rajasthan in the Committe\? as non-of1icia1 members (Memorandum 

No. 129) 

5~ The Committee noted that the non-ofticial members of the 
Committee to promote ~ational Integration at district level in Rajas-
than were paid TA Ie DA admissible under the members' Salary, 



Allowances and Pension of Members of Parliament Act, 1954 which 
lIIIWere cover~d by the 'compensatory allowance' as defined in section 
.(a) of the Parliament (Prevention of Disqualification) Act, 1959. 

The main function of the Corrunittee was to review the work done 
for the promotion of National Integration in Rajasthan and as such 
the function was advisory in nature. Hence the Committee felt that 
the non-official members of the said Committee should be exempted 
fro~ . di:squalifica tion for being chosen as, or for being a member 
of Parliament. . 

The Committee then discussed their future programme and deci-
ded to meet again on Wednesday, the 11th February and Thursday, 
the 12th February, 1987 at 15-00 hours daily. 

The Committee then adjourned. 
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THIRTIETH SITTING 

The Committee met on Wednesday, the 11th February, 1987 from 
15.00 to 15.4& hours. 

PRESENT 

Kumari Kamla Kumari-CJ\ainnan 

Lok Sabha 
2. Shri Ajitsinh Dabhi 
3. Shri Sharad Dighe 
4. 8hri Mahendra Singh 
5. Shri Sriballav Panigrahi 
6. Shri P. M. Sayeed 
7. Shri S. B. Sidnal 

Rajya Sabha 

8. 8hri Soban Lal Dhusiya 
9. Shrimati Sudha Vijay Joshi 

10. Shri K. Gopalan 
11. Dr. H. P. Sharma 

SECRETARIAT 

1. Shri N. N. Mehra-Joint SeCTetary. 
2. Shri R. S. Mani-Senior Legislative Committee Officer. 

The Committee took up for consideration Memoranda Nos. 130 
to 134 relating to the following Committee/Corporations/Board etc. 
constituted by the Central and State Governments. 
Rajghat Sa:rnadhi Committee (Ministry oj Urban Development) 

(Memorandum No. 130) 

2. The Committee noted that the non-oftlcial members of tile 
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Bajgbat Samadhi Committee were not paid any remuneration. 
Though the main functions of the Commi.ttee were to administer 
and control the affairs of the Samadhi and 'Samadhi fund' for keep-
ing the Samadhi in proper orders. thereby exercising executive and 
financial powers. yet the Committee felt that they should be saved 
from disqualification in view of the fact th~t under section 4(1) (d) 
of the Ra-iRhat Samadhi Act, 1951, two Members of ,Parliament -were 
elected from among themselves by members of the Lok Sabha and 
one Member of Parliament was elected from among themselves by 
members of the Rajya Sabba. 

The Committee therefore decided that the matter might be kept 
in abeyance till such time as a general decision on the merits of 
quac1ificatioo or otherwise of ~im.ilar bodies, as contemplated by 
them was taken and in the meantime the Ministry of Urban Deve-
lopment might be requested to add the following sub-paragraph 
below section 4 of the Act ibid as provided in Tea Act, 1953, Coffee 
Act, Rubber Act etc. to enable members of Parliament to be pro-
tected from disqualification: 

" (3A) It is hereby declared that the office of members of 
the Board shall not disqualify its holder for being chosen 
as. Of' for being, a member of either House of Parliament." 

KeTtlla State Development Corporation. for ChriatitJ.n Con.'OO11s from 
Scheduled Categ and the recommended Communities (KeTaIa) 

(Memorandum No. 131) 

3. The Committee noted that the non-official Directors of the Kerala 
State Development Corporation for Christian Converts from Scheduled 
Castes and the recommended communities were paid TA & DA as 
admissible to Class I officers of the State Government and a s~tting 
fee of Rs. 100 per sitting. Besides the Chairman was entitled to an 
honorarium. of Rs. 750/- per month. The payment of sitting fee and 
honorarium were not covered by the 'compensatory allowance' as 
defined in section 2(a) of the Parliament (Prevention of Disqualifi-
cation) Act, 1959. The main functions of the Corporation were to 
carry out the management of the Company and to take decisions 
on policy matters and implementation of the schemes. The Cor-
poration thus exercised both executive and financial powers. Hence 
the Committee felt that the non-official Directors of the Corporation 
(including the chairman) should not be exempted from disqualifi-
cation .. for being chosen as, for being a member of Parliament. 



The KeTal« State Civil Supplies' < Corporation Ltd~IE~lam 
, , < ; (Kerlda) '(MemorUndum No. 132) 

. >,., 

4. The Conimittee noted that < the non .. oftlcial DirectOrs of the 
Kerala State Civil 'Supplies . Corporation < Ltd. were -paid sitting fee 
@ RS. 100/-' per 'sitting which was not covered by the 'compensatory 
allowance' as defined in section 2(a) of the Parliament (prevention 
of Disqualification) Act, 1959. Moreover the non--official directors 
were vested mth 'powers to m'anag~ the business of the company 
and thus exercised both executive andftnancial powers. As such 
the Committee felt that the non-official Directors of the Company 
should not be uempted from disqualification for being chosen as, 
or for < being a member of Parliament. , 

Kerala State Development Corporation tor se 1ST Ltd. Trichur 
(KeTala) (MemOTandum No. 133) 

5. The Committee noted that the non-official Directors of the 
Kerala State Development Corporation for SCs/STs Ltd. were paid 
TA as per rates of the class I officer of the State Government and 
a sitting fee of Rs. 501- per day which was not covered by the 
'compenSatory alluwance' as defined in section 2(a) at the Parlia-
ment' (Prevention' of Disqualification) Act, 1959. The functions of 
the Corporation were to manage its affairs including taking decisions 
on all policy matters of the Corporation. As such the Corporation 
exercisecl both executive and financial powers. Hence the Com-
mittee (elt that the non-official Directors (including the Chairman 
of the Corporation) shoUld ttot be exempted from disqualification 
for being chosen as, or for being a member of Parliament. 

KeraZa Stare Legal Aid and Advice Board (MemoTandum No. 134) 

6. The Committee noted that the non-cfficial members of the 
Kerala State Legal Aid and AdviCe Board were not paid any remu· 
neration and M.Ps & M.L.As were paid TA and DA according to 
the rules under the respective Salaries and Al1owanc~ Acts which 
were covered by 'compensatory allowance' as defined in section 2(a) 
of the Parliame~t (prevention of Disqualifleation)" Act, 1959. 
Although the overall charge of the administration of the profV"am-
me was vested on the Boar~ and the main functions of the Board 
were to allot funds to the various Committees be'jjdes laying down 
nolicies and ,.pvin'g ~eneral -01" special directions, to the various 
Committees for proper administration and implementation of tne 
legalserltices programme, yet the Committe~ felt that the executive 
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and financial powers exercised by the Board for a noble cause should 
not be of the magnitude to disqualify them. The Committee waS 
also apprised of an earlier recommendation of the J'Oint Committee 
on' Offices of Profit (Seventh Lok Sabha) made in their Fifth 
'Report, para 2.11, regarding non-official members of the Maharashtra 
State Legal Aid and Advice Board wherein the non-official members 
of the said Board were not exempted from disqualification for 
exercising b()th executive and financial powers. The Committee, 
however, decided to examine the matter in detail at a later date 
after taking a general policy decision regarding revised guidelines 
for disqualification. As such the Committee postponed further con-
sideration of the case. 

7. The Committee then adjourned to meet again at 15.00 hours 
on Thursday, the 12th February, 1987. 



XXXII 

THIRTY SECOND SITTING 

The Committee met on Wednesday, the 10th June, 1987 . from 15.00 
., 16.00 hours. -

PRESENT 

Kumari Kamla Kumari-Chairman 

Muons 

Lok Sabha 

2. Shri Ajoy Biswas 
3. Shri Ajitsinh Dabhi 
4. Shri Mahendra Singh 
5. Shri Sriballav Panigrahi 
6. Shri S. B. Sidnal 

Ra;ya Sabha 

7. Shri Sohan Lal Dhusiya 
8. Shrimati Sudha Vijay Joshi 
9. Shri K. Gopalan 

10. Shri Puttapaga Radhakrishna 
11. Dr. H. P. Sharma 

SECRETARIAT 

1. Shri K. C. Rastogi-Joint Secretary. 
2. Shri G. S. Bhasin-Chiej LegislatiV'e Committee OfJker. 

The Committee took up for consideration Memorandum No. 135 
regarding the question of review of approach in regard to offices 
he!d in public undertakings and other bodies constituted by Govem-
ment carrying execut:ve, financial or judicial powers. 

2. The Committee were informed that the disqualification of a 
member of Parliament from holding or accepting an office of profit 
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~ the Govermnent proceeds -on the basis ·that "the -iIiclependence~:-: 
.ol1§'a member of Parliament might -be in jeopardy on ws accepdng 
such an oflice from the executlve as was ev ~dent from Ule under-
noted observations of the Election Commission regarding, Vindbya 
Pradesh Legis!ative Assembly members:--

"It would be more reasonable and-desirabletbai we should 
rather concentrate upon -the underlying principles and 
the real intention of the' Constitution in incorporating this 
Salutary provision against the acceptance of certain offices 
by members of legislatures. Undoubtedly, the inten-
tion is to keep the legislatures irideperident -of the Execu-
tive. It was felt obViously that the ExeCutIve Govern-
ment of the Union, 'Or C?fa State, should be -d.;scouraged 
from holding out blandishments to members of the Legis-
latures, so that the latter would be free to carry out their 
duties to their electorate uninfluenced by any considera-
tion of personal loss or gain. _ If the Executive Govern-
ment of the Union, or of- a State, shoul~ be discouraged. 
any appointments, positions Or offices, however they may 
be descr:bed, which carry emolumentS of some kind or 
other with them, there would be clear risk that an indivi-
dual member might feel himself beholden to the Executive 
Government and thus lose his independence of th.ought, 
and -action in his capacity as a member of the l~gislatu-res 
and a true repr~se!ltative of his consti~en.ts. That Will be -' 
a very great danger b> the proper development. of demo-
cratic institutions and' the democratic way of Govenlm.ent 
in the country, and this is the likely abuse which the 
Constitution seeks to prevent by the provisions which we. 
have under conslderati<?n ~t present. If the _ membership 
of a Committee, counciL board or whatever it is, can ~ 
made use of by a G~vernment to put a member of a legis-
lature under its obligatio~ in the slightest way such ~em-~. 
bersbip should be regarded as an .office which would c.ome. 
within the purview of the penal articles of the Constitu-
tion". 

(1953 E.L.R. Voi. JV,- p. 422) 
3. Attention of the members was also drawn to ~he, foHowing ob-

~rvations of the previous Joint Committee contained in paras 5 to 
10 of their Third Report (Seventh Lok Sabha):-

- -

"The Committee, during the course of their examin~~~_~ _ o~ , 
the· coinposition and funct!ODs ot "arious~' committees~' 
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~ etQ. referred. to iD tl1eir. 1iat two. Beporta, -had "f; ..... 
tl'¥.l~ ~~ eli SOUle 'qI those bodies was Bot eom':' 
patible with mfilmbership of Parliameat for ofte reason er 
the other. . For instance certain conimittees or boards 
were entrusted 'with executive. or judicia~ powers. In other 
cases although ffiembersh:p did not carry any remunera-
tion it placed its members ina position of J10wers or in-
fluence or in a position to distribute patronage. In respect 
of other bodies, membership appeared incompatible due to 
physical impossibility 'Of attending in two places or due to 
heavy duties being attached to those offices. The Com-
mittee also felt th:lt if members, who were associated with 
certain bodies as directors Or otherwise sat in the House 
they would be in an embarrasing positi'On vis-a-vis the 
Minister responsible for the particular statutory body 
when such a body came up for discussion in the House. 

The Committee, however, had to recommend such bodies ror 
inclusion either in Part I or part n of the Schedule to the 
Parliament (prevention of Disqualification) Act, 1959 
because the Act aid not contain any part in the Schedule 
specifying bodies wh'Ose membership would disqualify. 

The Committee accordingly recommend that the Parliament 
(Prevention of Disqualification) Act, 1959 should also 
enumerate in its Schedule bodies whose membership 
would disqualify a person for being chosen as or for 
being a member of either House of Parliament". 

4. It was also brought to the notice of the members that the 
J"oint Committee on Offices 'Of Profits (Seventh Lok Sabha) in their 
Tenth Report had enunciated the following criteria for deciding the 
offices which should qualify or disquaqIify a person for being choSen 
as or for being a member of Parliament:-. 

(i) Whether the holder draws any remuneration. like sitting 
fee, honorarium, AAlary t etc. 1. e . any remuneration other 
than the 'compensatory allowance' as defined in Section 

.1(8) of the Parliament. (Prevention of DJaquallftcatlon) 
Act, 1959; 

r.rbepdadp1e "is tbitt if. ·m."" .... not more 
than what is IWC(IIiNd .f!g cdwrr ........ out of pocket 
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expenses which d.ries no~ give him. ~~ benefit, it will 
not . act' 'as a dist}ualifieation.] . '" . , 

(U) Whether the body in which an office is held, exercises 
executive, leg:Slative or judicial powers or ~onfers powers 
of disbursement of funds allotment of lands, issue of li-, . 

cences, etc., orghoes powers of appointment, grant 'Of 
scholarships, etc.; and 

(iii) Whether the body in which. an office is held wields in-
fluence or powers by way of patronage. 

If reply to any of the above criteria is in affirmative then the 'Offi-
ces in question win entail disqualification. 

5. Two points of view emerged during the discussion that en-
sued. One was that for proper and speedy implementation of the 
socio-economic developmental programmes of Government, it was 
essential to associate members of Parliament with the working of 
various public bodies, agencies, governmental Committees etc. It 
was emphasized that M. Ps, being representatives of the people, could 
play a very useful and constructive role in this respect. A liberal 
approach should therefore be taken while recommending what offi-
ces would disqualify for membership of Parliament. If necessary, 
the Parliament (Prevention of Disqualification) Act, 1959 might be 
suitably amended. 

6. The other view was that the existing criteria laid down by 
the Committee in its earlier reports still held good and should con-
tinue to be followed. Offices held in pu.blic undertakings and other 
bodies constituted by Goverf'..ment carrying executive, financial ar-
Judicial powers should, therefore, disqualify. The criteria and 
guidelines in this regard should be applied uniformly, Government 
should therefore ensure that MLAs were not allowed to be associated 
with Committees!Bodies where M.Ps were debarred, 

""' i 

7. The Committee agr~ed that the subject needed in depth study 
and all Members should be 'given an opportunity to express their 
views in the matter. It was decided that the following documents 
might be circulated to Members to enable the Committee to come 
to some definite conclusions:--

(i) . The Parliament (Prevention of DisquaqIification) Act6 

1959 including Schedule-Part I and Part II. 

(li) Ninth Report of the Joint Committee on Offices of Profit 
(Seventh Lok Sabha) on Evolving Uniform. Principles in 
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regard JO disquaUfication for holding oIJlce of profit under .. 
8rtfcles 102(1) and 191 (1) of the Constitution. f·· 
£This Report included background note and concept OD 
ofllce of profit and Analysis of all State Acts on Preven-
tion of :Dlsqua1\fication as well as position regarding 
"oftlee of profit" obtaining in the Commonwealth Count-
ries, USA and France] 

(iii) Tenth Report of the Joint Committee on Offices of Profit 
(Seventh Lok Sabha) on the Draft Parliament (Preven-
tion of Disqualification) Amendment Bill, 1983. 

(Iv) Report of the Committee on Offices of Profit (Part 1)-
popularly known as Bhargava Committee Report. 

8. It was decided that the subject might be brought before the 
Committee again ~r detailed discussion after sometime. In: the 
meanwhile Members, should give their suggestions in writing so 
that the same could be circulated to all Members to facilitate dis-
cussion. 

The Committee then aajoumed. 



XXXIII 

rHIRTY-THIRD SITTING 
The Committee met on Tuesday, the 30th June, 1987 from ) 5.00 

to 16.00 hours. 

PRESENT 

Kumari Kamla Kumari-ChaiTman 

. ' 
MEMBERs 

Lok Sabha 
2. Shri Ajoy Biswas 
3. Shri Ajitsinh Dabhi 
4. Shri Sharad Dighe 
5. Sbri Mahendra Singh 
6. Shri Sriballav Panigrahi 
7. Shri p. M. Sayeed 
8. Shri S. B. Sidnal 
9. Shri Ba1ram Singh Yadav 

Ra;ya SabJuJ 
10. Shri Saban La1 Dhusiya 
11. Shrimati Sudha Vijay Joshi 
12. Shri K. Gopalan 
13. Shri Puttapaga Radhakrishna 
14. Dr. H. p. Sharma 

SBCUTARIAT 

1. ~'hri G. S. Bhasin-Chief Legislative Committee 0tJicer 
2. Shri R. S. Manl-SeniOT Legislative Committee OjJice'l' 

2. Tb~ Committee took up for consideration Memoranda Nos. 
136 to 1-tO relating to the fonowing Committees I Corporation etc. 
constlt\ated by the Central Government and the State Government of 
Rajasthan. 

11 



32 

lWpathan State Ha; Committee-Proposed to nomincJte MoM. AvI> 
.... K.h4n, M.p. osa m~ber thereof (Memorandum No. 136) 

3. TIle Committee eXamined the proposal of Rajasthan Govern-
ment to nominate Mohd. Ayub Khan, M.P. as a member of the 
Rajasthan State Haj Cnmmittee. While scrutinising the parU-
cul8rs, tbe Committee desired that further informatioD on the fol· 
lowing loints in respect of the Rajasthan State Haj Committee might 
be called for from the State Government for their consideration:-

"(i) What' are the facilities provided to Haj pilgrims? (Please 
give details). 

(\1) Detailed functions of the Haj Committee in regard to 
execution and proper utiliSation of the fund. 

(t Ii) Whether the State Raj Committee gives cash relief to 
the pilgrims and if so, the quantum thereof? 

(' u) Whether any guidelines have been issued by the State 
Government fOr the members of the Haj Committee for 
ensuring effective applicability and uniform approach to 
all the pilgrims; and 

(,) Whether the State Government have the discretionary 
powers to approve or reject the recommendations of the 
Haj Committtee Or whether their recommendations are 
binding on the governr.nent.~ 

Medi4 AdvisOTy Committee (Ministry of InfoTmation and B1"OGd-
casting) (Memorandum No. 137) 

4. The Committee noted that the non-official members of the 
Media Advisory Committee were paid a consolidated allowance of 
Rs. 75/- per day when meetings were held outside the Station and 
Rs. 50/- when meetings were held 1:ocally which was covered by 
the 'compensatory allowance' as defined in section 2(a) of the Par-
liament tPrevention of Disqua!ification) Act, 1959. Moreover the 
functions of the Committee Were to advise the Government on 
measures to be taken to associate the people more di~etly in the 
planning and in;tiation of innovative programmes in the different 
media organs and determining priorities in different areas of media 
developn\ent and providing edequate infrastructul'al SUD"'Ort and 
strengthening the capacity of the media to reach out to aU sections 
of the people so as to enrich their cultural identity and 'Promote 
national Integration. AJJ such the functions of the Committee were 
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6/l'Xely advisory iD. natUIe. Hence the Coaamitteefe1t that Ureaoil-
1IIIicial mempers of the above Committee .oouW ite ~te. hem 
disqualification for being chosen as, 'Or for being a member 'Of 
ParlIament. 

(I) Newsprint Advisory Committee. 
'" (2) ~t Price FixO.tion Advisory Committee. (MiniB-

try'OfmforinatiOft and Broadcasting) (Memorandum 
No. 118). 

5. The Committee noted that the non-ofticial members of the 
Newsprint Adviso.ry Committee and Price Fixation AdvisOry Com-
mittee were paid TA & DA at the rate of Rs. 75/- per day which 
were covered by the 'compensatory allowance' as defined in section 
2(8) of the Parliament (Prevention of Disqualification) Act, 1959. 
The main functions of the two Committees were to advise the GOv-
ernment on the question of policy regarding the import ·and alloca-
tion of newsprint and prjnting machinery and in the matter of fixa-
tion of price of imported newsprint. As such the functions were 
purely advisory in nature. Hence the Committee felt that the non-
official members of the aforesaid Committee should be exemptt!d 
from disqualification for being chossn, as, or 'for being a member 
of Parliament. 

Board of Directors of National Film Development Corporation Ltd.' 
(Ministry Of Information and BToadcasting) (Memorandum 
No. 139) 

6. The Committee noted that the non-ofticial Directors of the 
National Fim Development Corporat;on were paid DA @ Rs. 150/-
per sitting which was n'Ot eovered by the 'compensatory allowance' 
as defined in section 2(a) of the Parliament (Prevention of Disquali· 
fication) Act, 1959. The functions of the Board of Directors of 
NFDC, having a share capital of Rs. 6 crore, being to manage the 
bus ~ness uf the Corporation, were executive and financial in natUre. 
Hence the Committee recommended that the non-official Directors 
of the abl")ve Corporation should not be exempted from disqualifica-
tion for being chosen as or for being a member of Parliament. 

Indian National Man and Biosphere Committee (Department of 
Environment) (Memorandum No. 140) 

7. The Committee noted that the non-official members of the 
Indian National Man and Biosphere Committee of the Department 



",.oi.EnvirQDmellt were paid·TA and-DA at the ~axlmum rate 4,' 
lU- 7f1/- which were covered by the 'compensatory allowance' as 

- defined .in Sectiqn 2 (a) of the, Parliament (Prevention of Dlsquali,;. 
Beav.on) Act, 1959. The main functions of the Committee were to 
direct and supervise the Man and the Biosphere progI:amme initiated 
by the UNESCO and the functions Were thUs adViSory 'in nature. 
As such tpe Committee recommended that the non-oftlcial members 
inCluding the Chairman' of the abOve Com¢ttee should be exempt-
ed from diSqualification for being chosen as ,or for being a member 

'of Parliament. 

8. The Committee then placed, on record their appr~tion of the services rendered to the Committee by 8hri R. S. Mani, Senio~ 
'Le~slative Committee, Officer who' would be retiring On 30th June, 
')987 on. atta~ning the age of superannuation and wished him a 
~ppy retired long ,life. 

9. At the end. tbe Comn'\lttee discussed their futul"e programme 
of work and dec;ded to meet again at 15.00 hours on Tuesday, the 
14th lul1J. 1987 and at 10.30 hours on Wednesday, the 15th July, ': 1., respectiuely. 

Xhe Committee then adjoumed. 



XXXIV 
THIRTY-FOURTH SITTING 

The Comarlttee met on Tuesday, the 14th July, 1987. from 15.00 to 
·16.00 hours. . . ' . 

PRESENT 

. Kumari Kamla Kumari-Ch,(tinn.an 

MEMBERs 

Lok Sabha 

2. Shri Ajoy Biswas 
3. SOO Ajitsinh Dabhi 
4. Soo Sharad Dighfl 
5. Shri Appayya Dora H::tT'll'",'lntu 

6. Shri Mahendra Singh 
7. Shri Sriballav Panigrahi 
8. Shri P. 1.1. Sayeed 
9. Shri S. B. Sidnal 

10. Shri Balram Singh Yadav 

Rahla Sabha 

11. Shri Soban La! Dhusiya 
12. Shrimati Sudha Vijay Joshi 
13. Shri K. Gopalan 
14. Dr. H. P. Sharma 

SECRETARIAT 

1. Shri K. C. Rastogi-Joint Secretary. 
2. Shri S. P. Gaind-Senior Legislative Commit~e Officer 

2. The Committee took up for consideration Memoranda Nos. 141 
to 148 relating to the following Boards/Corporations etc. constituted 
by the State Governments. 

35 
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Kerala State Pollution Con.trol BOClrd (Kercd4) (Memorumlum ~\ 
Ijl) 

, 

3. The Committee noted that tile non-oftleial members of the 
Kerala State Pollution Control Board were paid actual T.A. and 
sitting fee of Rs. 30/- per sitting of tbe Committee. The functions 
of the Board were purely advisory in nature in so far as the :Board 
was required to advise the State Government on comprehensive 
programme for the prevention, control or abatement of pollution of 
streams and wells in the State, besides evolving methods for utilisa-
tion of sewage and suitable trade eftluents in agriculture. 

The Committee were inform.ed that in para 10.5 of their Tenth 
Report (Seventh Lok Sabha), 'the Joint Committee on Oftlces of 
Profit had taken the view that an oftlce to which 1Uly sitting fee, 
honourarium or salary was attached was to be treated as remunera-
tion other than the compensatory allowance and such oftlces ought 
not to be exempt from disqualiftcatlon. 

The Committee discussed at some length the above matter re-
garding payment made to the non-omcial members of the Board 
Being termed as 'sitting fee' whereas in essence there was hardly 
any difference between the sitting fee and the daily allowance 
as mentioned in section 2(a) of the Parliament (Prevention of Dis-
qualification) Act, 1959. The C~mmittee noted that while a member 
of Parliament was entitled to a daily allowance of Rs. 75/-, the 
sitting fee in the intant case was only Rs. 30/- per day which was 
hardly adequate to meet the daily expenses and yet the holder of 
such an office would incur disqualification from being a member of 
Parliament I' ' 

The Committee, therefore, desired that the State Government 
might be requested to clarify whether the 'sitting fee' in the instant 
case meant only daily allowance and if so whether thev would 
amend the rules to change the nomenclature of '!;ittin~ fee' to 'rlaqv 
allowance'. The Committee decided to reeonc;ider the matter 
further on receipt of information from the State Government, 

The Kerala Livestock Development and Milk Marketing Board 
(Memorandum No. 142) 

The Committee noted that the non-official rnemh~rs of the Kerala 
Livestock Development and Milk Marketina. Board weT"e PRid mtt-
tng fee of Rs. 100/- per sitting besides actual TA and DA@ Rs. 30/-
per day. In addition, Chairman was paid a monthly remuneration 



of~. 750 p.~. ~ pa)'Dlent of aitt~ 1ee apcl ~~ r~ __ .0 were not covered by the 'compensatory allow.ance' as defiD.,. 
~ ill SecUf?Il 2(a) .. of the Parliament (Preven~ of Disqualifica .. 
tion) Act, 1959. The main functions of the Board were to pro-
mote and develop animal husbandry for increase in production of 
millt, meat aDd eggs and development af vil13ge grasslands besides 
granting loans and financial asSistance to individuals, units and 
agencies carrying on business of dairy fanning. As such the Board 
exercised both executive and financial powers. Hence the 'Committee 
felt tbat th~ nan-olftcia1 members (including chairman) of the 
Board 8houlii not be exempted from disqualifiCation for being 
choSen as, or for being a member of Parliament. 

The Kerala State Fin41Icial Enterp'riBes Ltd. (Memorcmdum No. 143) 

The Committee noted that the non-official Directors of the Kerala 
State Financial Enterprises Ltd. were paid a sitting fee of Rs. 50/-
per sitting. Chairman and Vice-Chairman were paid .an honora-
rium of Rs. 750/- and Rs. 4501- p.m. Chairman in addition was 
entitled to certain perks. The payment of sitting fee and honora-
rium were not covered by the 'compensatory allowance' as defined 
in section 2(a) of the Parlimnent(Prevention of Disqualification) 
Act, 1959. The functions of the Company were to organise, con-
duct, mana'ge and carry on the business of general insurance and 
bUSiness of dealers, agents and traders under hire-purchase system 
of articles, vehicles, machinery, and tools of all capital goods and 
consumer goods. The functions were thus executive and financial 
in nature. Hence the Committee felt that the non-ofticial Directors 
of the Kerala State Enterprises Ltd. should not be exempted from 
disqualification for being chosen as, or for being a member of 
Parliament. 

The KeraZa State Beverages (Manufacturing and Marketing) Cor-
poration Ltd. (Memorandum No. 144) 

The Committee noted that the non-official Chairman and Mana-
ging Director of the Kerala State Beverages (Manufacturing and 
Marketing) Corporation Ltd. were paid a monthly salary of 
Rs. 44921- and Rs. 2698.30 respectivelY which was not covered by 
the 'compensatorv allowance' as. defined in section 2(a) of the Par-
llatnent (Prevent;on of Dic:otlfllifi!"atirm) A,.t, J!-l!59. The Cnmmittee 
were informed that the Corporation had been set up for the establish-
ment, promotion and tradintr in thp business of liquOr and other 

alcoh01ic beverages in the State. As such the Corporation exer-
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deed both executive and lnancial powers. Hence the Committee 
were Of the View that· the non-ofliC18l Directors of the Corporat. . .J 
.hould ftOt be uempted from disqualiftcation for being chosen as, 
or for bei:n:g a member of Parliament. 

Manipur Pl4ntation.Ct'()pa Corpordion Limited (MaDipur) (Memo-
randum No. 145) 

The Committee noted that the n'On-offi.cial Directors of the 
Manipur Plantation Crops Corporation Limited were pald sitting 
fee of Rs. 100/- per meeting which was not covered by the 'com-
pensatory allowance' as defined in Section 2(a) of the Parliament 
(Prevention of Disqualification) Act, 1959. The main functions of 
the Corporation were to carry on the business of plantation, manu-
facture and sale of plantation crops and to manage the affairs of 
Corporation. The Corporation thus exercised·both executive and 
financial powers. Hence the Committee felt that the non-official 
Directors of the Corporati~ should t'IOt be exempted from disquali-
fication for being chosen as, or for being a member of Parl:ament. 

The Manipur Det>elopment Society (Mu,upur) (Memorandum 
No. 146) 

The Committee noted that the non-officlal members of the 
Manipur Development Society were paid Rs. 100/- per day for 
attending a meeting and TA & DA as entitled to class I Officer of 
the State Government while on field duty. The payment of Rs. 100/-
;>er day was I1'Ot covered by the 'compensatory allowance' as defin-
~ in section 2(a) of the Parrament (Prevention of Disqualifica-
tion) Act, 1959. The main functions of the Society were to bring 
about employment oriented development in the State including pro-
curing of loans and advances from the Central Government. As 
such, the Society exercised both executive and financial powers. 
Hence the Committee felt that the non-ofticial members should 
not be e~pted from disqualification for being chosen as, or for 
being a member of Parliament. 

Board of Directors of the Meghalaya Apex Handloom Weavers and 
Handicrafts Cooperative Federation Ltd. (Meghalaya) (Memoran-

dum No. 147 

The Committee noted that the non-oftlcial Dlrecmrs of the Apex 
Handloom Weavers and H1indicrafts Coooerative Federation Ltd. 
were pa=d a sitting fee of Rc;. 50/- per sittin~ which was not cover-
ed by the 'compensatory allOW8l)ce' 88 defined in, section 2(.> ()f the. 
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Auamoot (Prevention of DisquaJification) Act, 1959. The func-
tiODa of the Board of Directors being to manase the affairs of the 
federation including appointment of salaried staff and to prepare 
budget estimates were both executive and financial in nature. 
Hence, the Committee felt that the non-ofticial Directors of the 
Board. should not be uem1*d from ~1Ja)jftcation for being cho-
sen as, or for being a member of Parliament 

Advi&JrJI Board of the ShilZong Consumet' Cooperative Wholesale 
Store Ltd. ShiUong (Megh4ltlya) (Memoratidu1n No. 148) 

The Committee noted that the non-official members of the Shil-
long Consumer Cooperative Wholesale Store Ltd. Shillong were 
paid a sitting fee of RS. 45/- per sitting which was not covered by 
the 'compensatory all-owancc' as defined in section 2(a) of the 
Parliament (Prevention of disqualification) Act, 1959. Moreover 
the functions of the Board were to manage the affairs of the Stores 
and to ra~se funds and to sanction investment of the funds of the 
stores. As such the Board exercised both executive and financial 
powers. Hence the Committee recommended that the non-official 
members of the Board should not be exempted from disqualifica-
tion for being chosen as, or for being a member of Parliament. 

The Committee then adjourned to meet again at 10.30 kouTS on 
Wednesday, the 15th July. 1987. 



XXXV 
THIRTY-FIFTH SITTING 

The Committee met on Wednesday, the 15th July, 1987 from 
10.30 to 11.00 hours. 

PRESENT 

Kumari Kamla Kumari-Chairperson 

2. Shri Ajoy Biswas 
3. Shri Sharad Dighe 

MEMBERs 

Lok Sabha 

4. Shri Appayya Dora Hanumantu 
5. Shri Mahendra Singh 
6. 8hri Sriballav Panigrahi 
7. 8hri P. M. Sayeed 
8. Shri S. B. Sidnal 
9. Shri BaIram Singh Yadav 

R4;ya Sabha 

10. Shri Sohan La! Dhusiya 
11. Shrimati Sudha Vijay Joshi 
12. Shri K. Gopalan 
13. Dr. H. P. S-narma 

SECRETARIAT 

1. Shri K. C. Rastogi-Joint Secret4ry. 
3. Sbri S. P. Gaind-Semor Legislative Committee 0JJice'r. 
2. Shri G. S. Bbasin-Chief Legislative Committee 00Jce'r. 

2. 1be Committee took up for consideration Memoranda Nos. 149 
and 150 relating to the following Commtttee/Board etc. constituted 
by the Central Government. 
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_ Advilory COfnmittee for the Regional Engineering Colleges 
(Ministry of Human Resource Developm,ent-~rtment of 
Education) (Memorandum No. 149) 

3. The Committee noted that the non-official members of the 
Advisory Committee on Regional Engineering Colleges were paid 
TA and DA @ Rs. 75/- (maximum) which were covered by the 
'compensatory allowance' as defined in section 2(a) of the ·Parlia-
ment (Prevention of Disqualification) Act, 1959. The functions of 
the Committee being to advise on all matters relating to the dura-
tion of the courses, admission standards etc. of all Regional Engineer-
ing Colleges and also in the matter of their administration, were 
advisory in nature. Hence the Committee felt that the non-official 
members of the said Advisory Committee should be exempted from 
disqualification for being chosen as,or for being a member of Par-
liament. 

(ii) All India Board of Post-GraduaVe Studies and Research in 
Engineering and Technology (Ministry Of Human Resource 

Development-Department of Edumtion)-Memorandum No. 
150) 

4. The Committee noted that the non-official members of the 
Board of Post Graduate Studies and Research in Engineering and 
Technology were paid TA and DA @ Rs. 75/- (maximum) which 
were covered by the 'compensatory allowance' as defined in section 
2 (a) of the Parliament (Prevention of Disqualification) Act, 1959. 
The functions of the Board being to coordinate the development of 
Post-Graduate education and research in engineering and techno-
logy in the country and to advise in that regard to all India Council 
for Technical Education were· advisory in nature. Hence the Com-
mittee felt that the non-official members including the Chairman 
of the said Board should be exempted from disqualification for be-
ing chosen as, or for being a member of Parliament. 

The Committ. then adjourned 



XXXVD 

THIRTY-SEVENTH Sl'rtING 

28th August, 1987 from 

PRESENT 

Kumar! Kamla Kumari--Ch4inn.an 

MEMURS 
Lok Sa.bha 

2. Shri Ajitsinh Dabhi 
3. Shri Sharad Dighe 
4. Shri Mahendra Singh 
5. Shri Sriballav Panigrahi 
6. Shri P. M. Sayeed 
7. Shri S. B. Sidnal 
8. Shri Balram Singh Yadav 

Rajya Sabha 

9. Shri Soban La! Dhusiya 
10. Shri Puttapaga Radhakrishna 

SECRETARIAT 

1. 8hri G. S. Bhasin-Chief LegiBl4tive Committee Of!icer. 
2. S;tui S. P. Gaind-Senior LegiBla.tive Committee Ofjice-r. 

The Committee took up for consideration Memoranda Nos. 151 
to 153 relating to the following Corporation! Authority etc. consti-
tuted by the State GOvernments. 
WhetheT holding of the post of Lecturer to' t~ Co-operotive Even~ 

iflg College, BegusanU, Bihar conltitutes 4ft ofJice of pTOfit under 
Govemmen~uerl1 from Prof· (Smt.) Cha7ulr4 Bh4nu Devi, 
,M.P. (MemM-aftdum No. 151). 

The. O>mmittee ~idered. the memorandum .COIltainin, requeat' 
01 Prof. (Smt.) Chandra Bbanu Devi, ILP. as to Whether boldlng of 

42 
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« ~e post of. lecturer in the Co-operative Evening College, Begusarai, 
" BIhar constituted an office of profit under Government. After some 

discussion, the consideration of the memorandum was postponed as 
some members of the Committee wanted time to study the matter 
in detail. ... 

Chambal Irrigated Area Development Authority (Rajasthan)-
Proposal to nominate Prof. Nirm,ala Kumari Shak.tawat and 
Shri Shanti Kumar Dhariwal, M.Ps. as mem~rs thereof 
(Memorandum No. 152) 

2. At their sitting held on 12th September, 1986, the Joint Com-
mittee on Offices of Profit (Eighth Lok Sabha) while examining the 
proposal of the Government of Rajasthan to nominate Prof. Nirmala 
Kumari Shaktawat and Shri Shanti Kumar Dhariwal, M.Ps. as non-
official Dlenlbers of the Chambal Irrigated Area Development Autho-
rity had desired that further infonnation on certain points in respect 
of the Chambal Irrigated Area Development Authority might be call-
ed for from the State Government of Rajasthan for their considera-
tion. 

The Committee were informed that the Government of Rajasthan 
in their reply dated the 14th April, 1987 had stated as follows:-

"1. No T A & DA is being given to the non-official members 
of the Chambal Command Area Development Authority. 

2. No separate guidelines have been issued. 
3. The State Government has the discretionary powers to ap-

prove or reject the recommendations of the Chambal 
Area Development Authority." 

The Committee felt that, in view of the position explained by 
the State Government of Rajasthan, the non-official members (inclu-
ding M.Ps., if nominated) of the Chambal Irrigated Area Deve~op
ment Authority who were not paid any TA & DA and .the ~cti?ns 
being Advisory in I~ature. should be exempted from. dlsqualificatton 
for being ch~en as, or for being a member of ParlIament. 
Uttar Pradesh Waqf Vikas Nigam Limited (U.P.)-Proposal to nomi-

nate Shri K. I. A bbas;, M.P. as DirectorlChairman thereof 

3. The COlnmittec noted that the non-official ~irec!o~s of the 
Uttar Pradesh Waqf Vikas Nigam Limited were paId SIttIng fee of 

2269 LS-4. 



44 

Rs. lOOper day besides T .A. The Chairman ·was paid 'an ~en~ 
f4.lflUDl of Rs. 1000 p~m. besides H~R.A. '@ ~Rs. BOO p:m. and ·convey-
ance allowance @ Rs. 300 p.m. The paymem of sitting reeand ;heno-
rariw}] were not covered by the 'compensatory allowance' :as ,defined 
in section 2 (a) of the Parliament (Prevention of DisqIM1ificaticm) 
Act, 1959. The nlain funtions of the Nigam were to formulate plans, 
to process and to execute schemes for the develQPlllent ,of wa.qfs, 
trusts or waqf Institution properties and to raise funds for -establish-
TIlent of housing colonies on waqf ,properties. The Cemmittee .decided 
that since Corporatjon exercised both executive and financial powers, 
the nOfl-official n;rectors and Chairman (inc1udinB the proposed no-
mination of Shr~ K. J. Abbasi, M.P. a~ DirectorlChairman) of the 
U.P. Waqf Vikas Nigam 'Limited should not be exempted from dis-
qualification for Leing chosen ai or {or being a member of 'Parlia-
nlent. 

4. 7'II( C('mmittee then ad,otlrJu,! 10 meet a1,ain c! '1.5.00 "hours 
on l.1o Il day , tlzr 21s! Septeml'er, 1987. 



XlM 

FORTY-SECOND SIITlNG 
". 

The Committ~e met on Tuesday, the .24th November, 1987 from 
15.00 to 15.30 hours. 

PRESENT 

Kumari Kamla Kumarj-Chairman 

MEMBERS 

Lok Sabha 

2. Shri Ajitsinh Dabhi 
3. Shri Sharad Dighe 
4. Shri Sriba.J1av Panigrahi 
5. Shri S. B. Sidnal 
6. Shri Balram Singh Yad~lv 

Rajya Sabha 

7. Shri Sohan Lal Dhusiya 
8. Shrimati Sudha Vijay Joshi 
9. Shri K. Gopalan 
10. Shri Puttapaga Radhakrishna 
11. Dr. H. P. Sharma 

SECRE TARIA T 

1. Shri G. S. Bhasin-Chief Legislative Committee Officer. 
2. Shri O. P. Chopra--Sen;or Legis/ative Committee Officer. 

The Committee took up for consideration their draft Sixth Re-
port and adopted it. 

2. The Committee decideJ that the Report might be presented to 
Lok Sabha on 9th December, 1987 and also laid on the Table of Rajya 
Sabha on the same day. 

45 ' 
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3. The Committee authorised the Chairman, and in her absence, 
Shri Sharad Dighe, M.P. to present the Report to Lok Sabhra onf,leir 
bchaU. 

4. The Committee also authorised Shri Sohan Lal Dhltsiya, M.P. 
and in her absence, Dr. H. P. Sharma, M.P. to lay the Report on the 
Table of Rajya Sabha. 

5. The Comm;tte.: thell adjourned. 
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